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SC seeks Centre, states’ response on vacancies,
functioning of State Human Rights Commissions

NEW DELHI, Oct 5:

The Supreme Court on
Monday sought responses from
the Centre, the National Human
Rights Commission (NHROC),
and all state governments on a
PIL alleging that several State
Human Rights Commissions
(SHRCs) are understaffed,
defunct, or have vacant leader-
ship positions.

A bench ecomprising Chief
Justice Surya Kant and Justices
Joymalya Bagchi and V
Mohana issued notices after tak-
ing note of a petition filed by the
Association of Retired Judges of
the Supreme Court and High
Courts of India through advo-
cate Srishti Agnihotri.

The petition, filed on
September 21, has sought time-
bound directions to the States to
fill vacancies in the posts of chair-
persons and members of SHRCs

in accordance with Section 21 of
the Protection of Human Rights
Act, 1893, and the Supreme Court's
directions in the case of DK Basu
vs State of West Bengal.

"Issue a writ of mandamus or
any other appropriate writ, order
or direction, directing
Respondent Nos. 3 to 30, to forth-
with fill all subsisting vacancies
in the posts of chairperson and
members of their respective State
Human Rights Commissions, in
strict compliance with Section 21
of the Protection of Human Rights
Act, 1993 and this court's direc-
tions in DK Basu vs State of West
Bengal, within a time-bound peri-
od to be fixed by this court,” the

plea said.

The plea specifically alleges
that the SHRCs in Andhra
Pradesh, Arunachal Pradesh
and Jharkhand are currently
defunct, and seeks directions
for their immediate reconstitu-
tion, including the appointment
of chairpersons, members and
secretaries. It highlighted how
the SHRCs in Chhattisgarh,
Madhva Pradesh, and
Meghalaya have functioned
under prolonged arrangements
involving acting chairpersons.
The association has sought sub-
stantive appointments to these
positions within a fixed time-
frame (PTD
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NHRC’s Festive Shield: No
eviction of vendors during

Nuavratri-Diwali-Chhath

H By Shagun Shukia

BRINGING amajor festive relief
to small traders in Bhopal and
across Madhya Pradesh, the
National ~Human  Rights
Commission (NHRC) on Monday
directed all states and Union
Territories to ensure that street
vendors, hawkers, potters and
traditional artisans are not arbi-
trarily evicted or harassed dur-
ing Navratri, Diwali and Chhath
Puja.Theorder, came after com-
plaints of unnecessary and
inhumane action against ven-

dors in several cities last festive
season, including seizure of
goods and heavy fines.

In its fresh directions, the
Commission said that vendors
must not be unnecessarily
displaced or deprived of their
livelihood duringthe festive peri-
od. Where relocation becomes
unavoidable on grounds of fire
safety, emergencyaccess orpub-
lic safety, authorities must pro-
vide suitable and accessiblealter-
native vending spaces without
adversely affecting livelihoods.

The NHRC also barred arbi-
trary seizure of goods and direct-
ed that complaints of harass-
ment, extortion or coercion be
examined promptly and action
takenasperlaw. Itasked admin-
istrations to promotelocal trades
andlocallymade productsinthe
spirit of ‘Vocal for Local’

For Bhopal, thedirective holds
significance with Diwali markets
set to come up in New Market,
Chowk, MP Nagar and around
Shahpura and Bittan Market
lakes for Chhath.

Contd on page 2

No eviction of vendors during...

The Bhopal Municipal
Corporation and police will
nowhavetoensurecompliance
after the orders are circulated
to District Magistrates,
Municipal Commissioners and

Superintendents of Police.

The Commission has sought
additional Action Taken
Reports in pending matters
from all Chief Secretaries by
October 18.
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NHRC panel in K pada to probe woman Sarpanch assault case

PNS ®  Kendrapada

A three-member Mational
Human Rights Commission
(NHRC) team arrived in
Kendrapada on Monday to
conducta spot inquiry into the
much-publicised incident of
custodial torture and assault
on Tikhiri Sarpanch Chameli
(Jjha that hogged the limelight
in June this year.

The NHRC team, led by
Isam Singh, Gugam Ram and
Shashi Bala Sharma, will re-
main in the district till Octo-
ber 9 for incisive scrutiny of
allegations pertaining to
physical assault, custodial bru-
tality, police intimidation and
flagrant denial of basic proce-
dural safeguards to the elected
woman representative.

Sources said the NHRC has
summoned a slew of witnesses

and functionaries to depose
between October 5 and 9.
Those summoned include the

complainant Sarpanch herself,
persons present at the BDO
Office on 11.06.2026 when
the incident occurred, inde-
pendent witnesses in and
around Mahakalapada Police
Station, those who accompa-
nied her during arrest and
medical examination, persons
who captured Facebook Live

footage, cited witnesses in
Mahakalapada P5. Case Nos.
170, 171 and 172 of 2026, the
BDO Mahakalapada, the
former I1C and the Investigat-
ing Officers.

The team will requisition
FIRs, case diaries, arrest
memos, custody records, GD
entries, CCTV footages of the
BDO Office and Police Sta-
tion for the relevant day, elec-
tronic evidence with metadata,

and medical examination re-
ports of Ojha.

[t is pertinent to note that
the NHRC] had earlier sought
an Action Taken Report from
the Kendrapara DM and 5P
within 15 days, acting on a
petition filed by human rights
defender Manoj Jena, chair-
person of Human Rights
Front, Bhubaneswar.

Jena had alleged that
Sarpanch Ojha was falsely im-
plicated by the BDO on grave
charges including attempt to
murder and obstruction of pub-
lic servant, while Ojha alleged
she was assaulted inside the block
office by henchmen owing al-
legiance to the ruling party’s
Mahakalapada MLA, her mo-
bile was confiscated and she and
her brother were subjected to
intimidation in custody with-
Ot proper arrest memao.
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Rights body notice

B NEW DELHI: The Supreme
Court on Monday sought
responses from the
Centre, National Human
Rights Commission and
all state governments
on a PIL alleging that
several State Human
Rights Commissions are
umderstafted, defunct, or
have vacant leadership
positions. The court
issued the notices after
taking note of a petition
filed by the Association
of Retired Judges of the
Supreme Court and High
Courts of India. rm
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Hawkers cannot be removed at will during festive season: NHRC to states
Edited By: Ahana Datta Chaudhury
Last Updated: 05 October 2026, 02:36 PM IST

The NHRC has directed states and Union Territories to protect hawkers and street vendors from arbitrary eviction,
confiscation and hefty fines during the festive season.

The National Human Rights Commission (NHRC) has directed the administrations of all states and Union
Territories to ensure that hawkers, street vendors and small traders are not arbitrarily evicted or harassed during
the upcoming festive season.

In a press release issued on Monday, the NHRC said it had received several complaints alleging that hawkers were
being removed from various cities during the festive shopping season. Their goods were allegedly being
confiscated, while some vendors were also being slapped with hefty fines.

Taking note of the complaints, the commission said local hawkers and street vendors should not be unnecessarily
removed during Navratri, Durga Puja, Diwali and Chhath Puja. Their livelihoods should not be disrupted in the

name of managing crowds or clearing public spaces, it said.

The NHRC further directed authorities to make alternative arrangements for vendors if any area needs to be
cleared for public convenience. It also cautioned against arbitrary confiscation of hawkers' goods and belongings.

The commission's intervention comes ahead of a busy festive shopping period, when thousands of small traders
and street vendors depend on increased footfall for their seasonal earnings. Similar complaints were also
reported during last year's festive season, following which the NHRC had issued a similar advisory to state and
Union Territory administrations.

NHRC's key directions to states, UTs

Do not arbitrarily evict hawkers and street vendors during the festive season.

Do not disrupt their livelihoods without valid reasons.

Provide alternative vending spaces if an area must be cleared for public convenience.

Do not arbitrarily confiscate vendors' goods.

Avoid imposing excessive fines or penalties on vendors.

Ensure protection of hawkers during Navratri, Durga Puja, Diwali and Chhath Puja.


https://english.mathrubhumi.com/news/india/nhrc-guidelines-against-arbitrary-eviction-of-hawkers-festive-season-ngqkjy6l
https://english.mathrubhumi.com/news/india/nhrc-guidelines-against-arbitrary-eviction-of-hawkers-festive-season-ngqkjy6l
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Christian forum moves rights panels over Bengal attacks
Poulami Roy / Oct 05, 2026, 22:33 IST

Kolkata: Bangiya Christiya Pariseba (BCP), an apex forum representing over 1.3 million Christians across Bengal,
submitted representations to West Bengal Human Rights Commission (WBHRC), National Human Rights
Commission (NHRC) and National Commission for Minorities (NCM), citing widespread human rights violations
and administrative apathy targeting Bengal's Christian minority.

Representations follow a statewide public hearing in Kolkata on Monday, where recently attacked pastors and
believers narrated an alarming pattern of targeted violence, intimidation and institutional neglect across several
districts.

BCP founder and general secretary Herod Mullick said aggressors deployed a calculated mechanism against
peaceful house churches. Perpetrators forcibly disrupt private prayer services, assault worshippers and record
manipulated video clips. "These edited reels are subsequently circulated online with false allegations of forced
conversion to mislead local authorities and justify vigilante actions," he added.

Petitions highlighted severe administrative negligence, noting that out of dozens of violent disruptions, FIRs were
registered in only 13 cases, often with victimised pastors subjected to late-night questioning and administrative
pressure. BCP emphasised that these actions violate fundamental constitutional rights under Articles 14, 19, 21
and 25.

To restore dignity and constitutional safeguards, BCP requested high-level statutory interventions, including an
immediate impartial probe by police, a forensic cyber audit of doctored viral videos used to frame worshippers,
mandatory FIR registration for pending complaints and adequate police protection for minority prayer services
across Bengal.
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Plea before Supreme Court over failure to fill vacancies in State Human Rights Commissions
PTILast Updated: Oct 05, 2026, 04:22:00 PM IST

Synopsis

The Supreme Court has requested responses from the government and various commissions about the staffing
issues of State Human Rights Commissions. The petition highlights the defunct status of certain commissions in
states like Andhra Pradesh, Arunachal Pradesh, and Jharkhand. It calls for timely appointments to vacant positions
and adequate infrastructure for the commissions. Additionally, the petition seeks compliance reports until the
issues ..

The petitioners relied on the 2015 Supreme Court judgment in DK Basu v. State of West Bengal, in which the Court
had held that filling vacancies in SHRCs was not merely an option, but a duty.

The Supreme Court on Monday sought responses from the National Human Rights Commission (NHRC), the
Central government and various States on a plea alleging that several State Human Rights Commissions (SHRCs)
remain vacant, understaffed or defunct [Association of Retired Judges of Supreme Court and High Courts of India
v NHRC and Ors.].

A Bench comprising Chief Justice of India (CJI) Surya Kant, Justice Joymalya Bagchi and Justice V Mohana issued
notice on the petition filed by the Association of Retired Judges of the Supreme Court and High Courts of India.

The petition before the Court seeks directions to the Union and State governments to ensure that the SHRCs are
properly staffed and are able to function under the Protection of Human Rights Act, 1993 (which provides for
bodies to inquire into complaints of human-rights violations).

The petitioners relied on the 2015 Supreme Court judgment in DK Basu v. State of West Bengal, in which the Court
held that filling vacancies in SHRCs was not merely an option for governments but a duty. In that judgment, the
Court had directed governments to fill existing vacancies of Chairpersons and Members within three months.
Additionally, it had also order all future vacancies to be filled within three months of them arising.

"More than a decade has elapsed since those directions, yet the default persists across the country," states the
petition.

According to the plea, several States continue to have vacant posts of Chairpersons and Members, while some
SHRCs have allegedly remained non-functional for prolonged periods.

The petitioners' analysis of the 28 State commissions claims that 10 States do not have a permanent Chairperson,
3 SHRCs are defunct, 7 do not have a judicial Member, and 16 do not have a non-judicial Member.

The plea also alleges that 23 States have not made their SHRCs' annual reports available online. Under the 1993
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law, these reports are meant to record the commissions' work and be placed before the respective State
legislatures. The petition says only 5 States, Goa, Maharashtra, Punjab, Sikkim and Uttarakhand, had annual
reports publicly available.

The petition further raises concerns over a shortage of administrative and investigative staff in the SHRCs. It relies
on Section 27 of the Protection of Human Rights Act, which requires State governments to provide the
commissions with necessary officers, police and other staff.

The plea has also raised questions over the National Human Rights Commission (NHRC) transferring complaints
to SHRCs that are allegedly not functional. The petition cites the NHRC's 2023-24 annual report to state that 239
cases were transferred to the Andhra Pradesh SHRC and 144 cases to the Jharkhand SHRC. It submits that both

commissions did not have functioning Chairpersons and Members at the relevant time.

The plea further argues that transferring a complaint to a commission that cannot function may leave the
complainant without an effective forum to pursue the complaint.

The plea further highlights prolonged vacancies in individual States. It states that the Chairperson's post in the
Uttar Pradesh SHRC has been vacant since June 4, 2024, while the post of judicial Member fell vacant in June 2026.
In Andhra Pradesh, the petition alleges that the SHRC has been without a Chairperson, Members and key
administrative officials since March 2024, leaving more than 10,000 complaints unaddressed.

Among other reliefs, the petition seeks directions for:

Filling all existing vacancies of Chairpersons and Members in State Human Rights Commissions.

Reviving non-functional SHRCs and replacing prolonged arrangements where Acting Chairpersons continue in
office.

Adequate administrative and investigative staff for the commissions.

Publication of annual reports by all SHRCs.

A direction to the NHRC not to transfer complaints to non-functional SHRCs, and to disclose the status of
complaints already transferred to them.

Regular monitoring by the Supreme Court of compliance with its directions, rather than closing the matter after
passing an order.

Functional and updated SHRC websites containing details of their composition, vacancies and annual reports.

The petition was drafted by advocate Anchal Kanthed and filed by advocate Srishti Agnihotri on behalf of the
Association of Retired Judges of Supreme Court and High Courts of India.
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NHRC directs states, UTs to protect street vendors’ livelihoods during festive season
October 05, 2026, 09:25 AM IST IANS

New Delhi, Oct 5: The National Human Rights Commission (NHRC) has directed the Chief Secretaries of all states
and union territories to ensure that street vendors, hawkers, traditional artisans and small local traders are not
unnecessarily displaced or prevented from carrying out their livelihood activities during the upcoming festive
season, particularly Navratri, Diwali and Chhath Puja.

The Commission has issued fresh directions in view of the approaching festive season in October-November,
stressing the need to protect the livelihoods and human rights of local vendors while also ensuring public and fire
safety.

The NHRC directions cover street vendors, footpath traders and hawkers, Kumhars, local diya and murti makers
and sellers, pottery sellers, small sweet vendors, malies, local vegetable sellers, rangoli colour sellers and other
similarly placed small and local vendors and artisans.

The Commission said these groups should not be unnecessarily displaced, removed or prevented from carrying
on their livelihood activities during the festive period. It has also asked local administrations to facilitate their
traditional trades, safeqguard their livelihoods and promote locally made products in furtherance of the
government's "Vocal for Local" initiative.

The NHRC has specifically directed that where relocation becomes unavoidable due to the need to maintain
emergency access or compelling fire or public safety requirements, suitable and accessible alternative vending
spaces should be provided, as far as practicable, without adversely affecting vendors' livelihoods.

The directions also seek to prevent arbitrary action against small and local vendors. The Commission has asked
local administrations to ensure that vendors are not subjected to unnecessary or arbitrary seizure of goods
during the festive season. It further directed that any action against vendors, wherever warranted, must be taken
strictly in accordance with law and with due regard to their livelihood.

The NHRC has also expressed concern over complaints of harassment, extortion, coercion and undue interference
faced by vendors. It directed that any such complaint should be promptly examined by the competent authority
and appropriate action taken, wherever warranted, in accordance with law.

The latest directions follow the Commission's intervention last year concerning complaints of alleged unnecessary
removal of local vendors and hawkers during the festive season, including seizure of their goods, imposition of
fines and alleged harassment. The NHRC bench headed by Priyank Kanoongo had taken cognisance of the matter
and directed the concerned states and local authorities to examine the allegations and take necessary action.

Observing that intervention was again required this year to protect the livelihoods and human rights of local
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vendors during the festive season, the Commission issued fresh directions to all states and union territories.

The Chief Secretaries have been directed to ensure wide circulation and effective implementation of the directions
among all District Magistrates, Municipal Commissioners, Commissioners/Superintendents of Police and other
concerned authorities throughout the festive period.

The Commission has also directed that additional or complete Action Taken Reports (ATRs) in pending matters be
submitted by October 18.
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NHRC probes minors' role at Shivaji Park CJP protest
India
Oct 05, 2026

The National Human Rights Commission (NHRC) is looking into why minors took part in a recent Cockroach Janta
Party (CJP) protest at Mumbai's Shivaji Park on October 2, 2026.

The event caught attention after a child was seen holding the national flag while protesters called for Chief
Election Commissioner Gyanesh Kumar to step down.

A formal complaint about kids being involved was sent to the NHRC.
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Do Not Remove Street Vendors During Festive Season,' NHRC Tells States & UTs

The National Human Rights Commission has directed all States and Union Territories to protect the livelihoods
and human rights of street vendors, hawkers, potters and small traders during Navratri, Diwali and Chhath Puja.
The directive follows complaints of vendors facing removal, seizure of goods, fines and harassment in various
cities during the festive season.

FP] Web DeskUpdated: Monday, October 05, 2026, 03:48 PM IST

Bhopal (Madhya Pradesh): The National Human Rights Commission (NHRC) has directed all States and Union
Territories to ensure the protection of the livelihoods and human rights of local vendors, street vendors, hawkers,
potters and small traders in view of the upcoming Navratri, Diwali and Chhath Puja festivities, on Monday.

The matter relates to complaints regarding the alleged unnecessary removal of local vendors and hawkers in

various cities, seizure of their goods, imposition of fines and harassment. During last year’s festive season, the
NHRC bench headed by Member Priyank Kanoongo took cognizance of the matter and directed the concerned
States, including Madhya Pradesh, and local authorities to examine the allegations and take necessary action.

This year, upon observing that the intervention of the Commission was again required to ensure the protection of
the livelihoods and human rights of local vendors during the festive season, the Commission issued fresh
directions to all States and Union Territories.

NHRC has directed that during Navratri, Diwali and Chhath Puja, local vendors should not be unnecessarily
evicted or deprived of their livelihoods. Where vacating a location is necessary on account of fire safety or public
safety, suitable alternative vending spaces should be provided.

The Commission has further directed that vendors’ goods should not be arbitrarily seized or subjected to
unnecessary action, and that complaints of harassment, extortion or undue interference should be dealt with in
accordance with law.

NHRC has also asked the local administration to promote local vendors, traditional occupations and locally
manufactured products in the spirit of “Vocal for Local.”

The Commission has directed the Chief Secretaries of all States and Union Territories to ensure wide circulation of
these directions among District Magistrates, municipal authorities, police and other concerned officials, and to
ensure their effective implementation. NHRC has directed that additional, complete Action Taken Reports in
pending matters be submitted by 18 October 2026.
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Do Not Evict Street Vendors Unnecessarily During Festive Season, NHRC To States, UTs
by OB Bureau October 5, 2026 in India Reading Time: 2 mins read

New Delhi: The National Human Rights Commission (NHRC) has directed states and Union Territories not to
remove street vendors unnecessarily during the festive season. Where such removal is absolutely necessary,
alternative vending space is to be provided, it has said.

This has to be done to protect the livelihoods and human rights of local vendors, street vendors, hawkers, potters
and small traders in view of the upcoming Navratri, Diwali and Chhath Puja festivities, NHRC has said in its order.

This came after the human rights watchdog received complaints regarding the alleged unnecessary removal of
local vendors and hawkers in various cities, seizure of their goods, imposition of fines and harassment.

A similar directive had been passed by the commission last year. It had directed the concerned States and local
authorities to examine the allegations and take necessary action. Action Taken Reports (ATRs) will also have to be
filed this year by October 18.

The NHRC has noted that its intervention was again required this year to ensure the protection of the livelihoods
and human rights of local vendors during the festive season.

During Navratri, Diwali and Chhath Puja, local vendors should not be unnecessarily evicted or deprived of their
livelihoods. Where vacating a location is necessary on account of fire safety or public safety, suitable alternative
vending spaces should be provided, it has said.

The Commission has further directed that vendors’ goods should not be arbitrarily seized or subjected to
unnecessary action, and that complaints of harassment, extortion or undue interference should be dealt with in
accordance with law.

The NHRC has also asked the local administration to promote local vendors, traditional occupations and locally
manufactured products in the spirit of “Vocal for Local.”

It has directed the chief secretaries of all states and Union Territories to ensure wide circulation of these
directions among district magistrates, municipal authorities, police and other concerned officials, and to ensure
their effective implementation.
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NHRC Comes to Patna: Bihar Human Rights Cases to Face Fresh Scrutiny

The NHRC will hold a two-day open hearing and camp sitting in Patna on October 7-8 to hear alleged human
rights violations and discuss concerns with Bihar officials and civil society groups.

October 5, 2026
Indian Masterminds Bureau

The NHRC will hold a two-day open hearing and camp sitting in Patna on October 7-8 to hear alleged human
rights violations and discuss concerns with Bihar officials and civil society groups.

Patna: The National Human Rights Commission (NHRC) will hold a two-day Open Hearing and Camp Sitting at
Gyan Bhawan, Patna, on October 7 and 8, 2026, to hear cases of alleged human rights violations in Bihar.

The proceedings will bring complainants and concerned state authorities together before the Commission, while
senior government officers, civil society organisations, NGOs and human rights defenders will also participate in
discussions on human rights concerns in the state.

Full Commission to Hear Cases on October 7

On the first day, NHRC Chairperson Justice V. Ramasubramanian will conduct the Full Commission sitting along
with Members Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani. The Commission will hear cases
in the presence of complainants and the concerned officers of the Bihar government. The arrangement is
intended to provide an opportunity for grievances involving alleged human rights violations to be considered
directly before the Commission. The open hearing format also allows authorities to respond to complaints and
clarify the steps taken in individual cases.

Two Benches to Hear Cases on October 8

The second day will involve two separate Benches dealing with different categories of cases. The NHRC
Chairperson will hear cases concerning alleged bonded labour. At the same time, a Division Bench comprising
Justice (Dr.) Bidyut Ranjan Sarangi and Smt. Vijaya Bharathi Sayani will consider compliance matters and other
complaints involving alleged human rights violations. The separate hearings will allow the Commission to
examine cases across different areas while addressing both pending compliance issues and fresh complaints.

Civil Society and Human Rights Defenders to Join Discussion
The Patna programme will also include an interaction with representatives of civil society organisations, NGOs

and Human Rights Defenders. Such interactions provide an opportunity for organisations working at the
grassroots level to highlight human rights concerns and share experiences from communities they work with.
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The Commission will also hold a concluding meeting with senior officers of the Bihar government. Important
human rights issues concerning the state will be discussed during the meeting. This part of the programme will
focus on broader issues beyond individual complaints and provide a platform for dialogue between the NHRC and
state authorities.

What the Camp Sitting Means for Complainants

Camp sittings are designed to make the human rights redressal process more accessible by taking Commission
proceedings closer to people in different parts of the country. For complainants in Bihar, the Patna hearing
provides an opportunity to have cases of alleged violations considered in a state-level setting, with concerned
authorities present during the proceedings. The presence of state officials can also help the Commission seek
information, examine compliance and understand the action taken on complaints.

However, the hearing itself does not mean that every allegation will be established. The Commission will consider
the cases and responses presented before it as part of its proceedings.

NHRC's Camp Sitting Initiative

The NHRC has been conducting camp sittings in different states since 2007 to facilitate easier access to justice for
victims of alleged human rights violations. Instead of requiring complainants and other stakeholders to travel to
the Commission's headquarters for every proceeding, camp sittings allow the NHRC to conduct hearings in
different parts of the country. Over the years, this approach has also created opportunities for the Commission to
interact directly with state authorities, civil society groups and human rights defenders on issues affecting local
communities. The upcoming Patna sitting continues this approach, bringing the Commission's proceedings to
Bihar and placing cases, compliance matters and wider human rights concerns on the same platform.

A Direct Platform for Accountability

The October 7-8 programme in Patna is significant because it combines case hearings with direct engagement
among complainants, government officials and civil society representatives. For Bihar, the two-day exercise will
provide a focused platform to examine alleged human rights violations, including cases related to bonded labour,
while also reviewing compliance and discussing broader concerns with senior state officials. The interaction with
NGOs and human rights defenders can further help bring community-level concerns before the Commission. By
taking its proceedings directly to states, the NHRC aims to make the human rights justice process more accessible
and responsive. The Patna camp sitting will therefore serve not only as a forum for hearing individual cases but
also as an opportunity for wider dialogue on protecting rights and strengthening accountability in Bihar.
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SC seeks Centre, states' response on vacancies, functioning of State Human Rights Commissions
Synopsis

The Supreme Court has requested responses from the government and various commissions about the staffing
issues of State Human Rights Commissions. The petition highlights the defunct status of certain commissions in
states like Andhra Pradesh, Arunachal Pradesh, and Jharkhand. It calls for timely appointments to vacant positions
and adequate infrastructure for the commissions. Additionally, the petition seeks compliance reports until the
issues are resolved.

By PTI
Oct 05, 2026, 04:22:00 PM IST

New Delhi: The Supreme Court on Monday sought responses from the Centre, the National Human Rights
Commission (NHRC), and all state governments on a PIL alleging that several State Human Rights Commissions
(SHRCs) are understaffed, defunct, or have vacant leadership positions.

A bench comprising Chief Justice Surya Kant and Justices Joymalya Bagchi and V Mohana issued notices after
taking note of a petition filed by the Association of Retired Judges of the Supreme Court and High Courts of India
through advocate Srishti Agnihotri.

The petition, filed on September 21, has sought time-bound directions to the States to fill vacancies in the posts of
chairpersons and members of SHRCs in accordance with Section 21 of the Protection of Human Rights Act, 1993,
and the Supreme Court's directions in the case of DK Basu vs State of West Bengal.

Issue a writ of mandamus or any other appropriate writ, order or direction, directing Respondent Nos. 3 to 30, to
forthwith fill all subsisting vacancies in the posts of chairperson and members of their respective State Human
Rights Commissions, in strict compliance with Section 21 of the Protection of Human Rights Act, 1993 and this
court's directions in DK Basu vs State of West Bengal, within a time-bound period to be fixed by this court," the
plea said.

The plea specifically alleges that the SHRCs in Andhra Pradesh, Arunachal Pradesh and Jharkhand are currently
defunct, and seeks directions for their immediate reconstitution, including the appointment of chairpersons,
members and secretaries. It highlighted how the SHRCs in Chhattisgarh, Madhya Pradesh, and Meghalaya have
functioned under prolonged arrangements involving acting chairpersons. The association has sought substantive
appointments to these positions within a fixed timeframe.

The petition further seeks directions to all states to provide SHRCs with the administrative, investigative and
technical infrastructure mandated under the law, including adequate secretarial and police/investigative staff.

The petitioner has sought a direction that complaints under Section 13(6) of the Act should not be transferred to
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commissions without functioning chairpersons and members capable of dealing with such matters.

It has also sought details of cases allegedly transferred by the National Human Rights Commission of India
(NHRCQ) to the defunct SHRCs of Andhra Pradesh, Arunachal Pradesh and Jharkhand.

The plea has further sought a continuing mandamus, requiring the States and the NHRC to submit periodic status
reports to the Supreme Court until full compliance is achieved.

The association has also sought directions for SHRCs, particularly those in Andhra Pradesh, Arunachal Pradesh,
Jharkhand, Manipur, Meghalaya, Telangana and Mizoram, to maintain functional, updated websites disclosing
details of their constitution, staffing and functioning and place them before the respective State legislatures, as
required under Section 28 of the 1993 Act.

"Issue a writ of mandamus or any other appropriate writ, order or direction, directing all Respondent States and
their respective State Human Rights Commissions to publish their annual reports under Section 28 of the Act on
their official websites and/or otherwise place them in the public domain and to cause the same to be laid before
the State Legislature as mandated under Section 28(2)," it said.
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Don't remove street vendors during festive season: Human rights body warns against harassment, seizures; seeks
action reports by Oct 18

22 hours ago

The National Human Rights Commission (NHRC) on Monday directed all States and Union Territories to ensure the
protection of the livelihoods and human rights of local vendors, street vendors, hawkers, potters and small
traders during the upcoming Navratri, Diwali and Chhath Puja festivities.

According to a press release issued by the organisation, the directions follow complaints alleging the unnecessary
removal of local vendors and hawkers in various cities, seizure of their goods, imposition of fines and harassment.
During last year's festive season, an NHRC bench headed by Member Priyank Kanoongo took cognizance of the
matter and directed the concerned States and local authorities to examine the allegations and take necessary
action.

This year, after observing that the Commission's intervention was again required to protect the livelihoods and
human rights of local vendors during the festive season, the NHRC issued fresh directions to all States and Union
Territories.

Alternative vending spaces to be provided if eviction is necessary

The NHRC directed that local vendors should not be unnecessarily evicted or deprived of their livelihoods during
Navratri, Diwali and Chhath Puja. Where vacating a location is necessary due to fire safety or public safety
concerns, suitable alternative vending spaces should be provided.

The Commission also directed that vendors' goods should not be arbitrarily seized or subjected to unnecessary
action. Complaints of harassment, extortion or undue interference should be dealt with in accordance with the
law.

Administration asked to promote 'Vocal for Local'

The NHRC has also asked local administrations to promote local vendors, traditional occupations and locally
manufactured products in the spirit of "Vocal for Local".

The Commission directed the Chief Secretaries of all States and Union Territories to ensure wide circulation of
these directions among District Magistrates, municipal authorities, police and other concerned officials, and
ensure their effective implementation. The NHRC has directed that additional or complete Action Taken Reports in
pending matters be submitted by 18 October 2026.
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Festival season: No local vendor or hawker should be ‘evicted or deprived of livelihoods,' NHRC tells states

The NHRC statement came amid complaints about the “unnecessary” removal of local vendors and hawkers in
various cities, the seizure of their goods, the imposition of fines, and harassment.

Written By Akriti Anand
Updated5 Oct 2026, 11:10 AM IST

Ahead of the Navratri, Diwali, and Chhath Puja festivities, the National Human Rights Commission (NHRC) directed
all States and Union Territories to ensure that the livelihoods and human rights of local vendors, street vendors,
hawkers, potters, and small traders are protected.

The NHRC statement came amid complaints about the "unnecessary" removal of local vendors and hawkers in
various cities, the seizure of their goods, the imposition of fines, and harassment, news agency ANI reported.
During last year's festive season, the NHRC bench, headed by Member Priyank Kanoongo, took cognisance of the
matter and directed the concerned States and local authorities to examine the allegations and take necessary
action.

What has NHRC told states/UTs?

The NHRC directed that during Navratri, Diwali and Chhath Puja, local vendors should not be unnecessarily
evicted or deprived of their livelihoods. "Where vacating a location is necessary on account of fire safety or public
safety, suitable alternative vending spaces should be provided," the statement shared by news agency ANI on X
read.

The Commission also directed that vendors' goods should not be arbitrarily seized or subjected to unnecessary
action.

It added that complaints of harassment, extortion or undue interference should be dealt with in accordance with
the law.

The NHRC has also asked the local administration to promote local vendors, traditional occupations and locally
manufactured products in the spirit of "Vocal for Local."

The Commission directed the Chief Secretaries of all States and Union Territories to ensure wide circulation of
these directions among District Magistrates, municipal authorities, police and other concerned officials, and to
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ensure their effective implementation. The NHRC has directed that additional/complete Action Taken Reports in
pending matters be submitted by 18 October 2026.
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NHRC to hold two-day hearing in Patna from Oct 7
City Madan Kumar | Oct 5, 2026, 23:12 IST

Patna: National Human Rights Commission (NHRC) would be holding a two-day 'Open Hearing and Camp Sitting'
at Gyan Bhawan here on Oct 7 and 8 to hear cases of alleged human rights violations in Bihar, an official said on
Monday.

On Oct 7, NHRC chairperson Justice V Ramasubramanian and members Justice Bidyut Ranjan Sarangi and Vijaya
Bharathi Sayani will hear cases in the full commission sitting in the presence of complainants and officers
concerned of the state.

The next day, on Oct 8, the commission will hear cases in two separate benches. The chairperson will hear cases
of alleged bonded labour. Simultaneously, a division bench comprising members Justice Sarangi and Sayani will
hear cases related to compliance matters and other complaints of alleged violation of human rights.

Thereafter, the commission will interact with representatives of civil society organisations, NGOs and human
rights defenders.

In the concluding session, the commission will hold a meeting of senior officers to discuss important human
rights issues pertaining to Bihar.

NHRC has been holding 'camp sittings' from time to time in various states since 2007 to facilitate easy access to
justice for the victims of human rights violations, the official added.
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NHRC directs states to protect street vendors from harassment, arbitrary eviction

Commission asks local administrations to facilitate traditional trades of vendors and artisans during Navratri,
Diwali and Chhath Puja

Surya S Pillai
Tribune News Service
New Delhi, Updated At : 11:21 AM Oct 05, 2026 IST

The complaint alleged that vendors were being evicted on the grounds that they obstructed access for fire
brigades and ambulances.

The National Human Rights Commission (NHRC) has directed all states and Union Territories to ensure that street
vendors, hawkers and small traders are not unnecessarily displaced or harassed during the upcoming festive
season.

In directions issued ahead of Navratri, Diwali and Chhath Puja, the Commission asked local administrations to
facilitate the traditional trades of vendors and artisans safeguard their livelihoods while promoting locally made
products under the government's 'Vocal for Local' initiative.

The directions were issued in a case concerning allegations of “unnecessary and inhumane” treatment of roadside
vendors and hawkers by municipal authorities in several cities. The complaint alleged that vendors were being
evicted on the grounds that they obstructed access for fire brigades and ambulances, while also being subjected
to challans, penalties and alleged extortion. The NHRC had taken cognisance of the matter in October 2025 and
directed authorities to inquire into the allegations and ensure that pottery sellers, footpath traders, hawkers,
Kumbhars, small sweet vendors, flower and vegetable sellers, and rangoli colour vendors were not harassed.

In its latest directions, the Commission said, “Vendors should not be unnecessarily displaced, removed or
prevented from carrying on their livelihood activities during the festive season.” “Where relocation is unavoidable
because of emergency access, fire or other public-safety requirements, the authorities have been directed to
provide suitable and accessible alternative vending spaces, as far as practicable, without adversely affecting the
livelihoods of the vendors,” it said. The NHRC also directed local administrations to guard against arbitrary seizure
of goods. Any action against vendors, it said, should be strictly in accordance with the law and take into account
their livelihood concerns. It further called for prompt examination of complaints relating to harassment, extortion,
coercion or undue interference with vendors and appropriate action wherever warranted. The Commission
directed that its instructions be widely circulated among District Magistrates, Municipal Commissioners,
Commissioners and Superintendents of Police and other concerned authorities for effective implementation
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throughout the festive period. The authorities have been asked to submit additional or complete reports to the
NHRC by October 18.
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Do not unnecessarily remove street vendors during festive season; provide alternative vending spaces: NHRC
Statesman News Service
October 5, 2026 11:56 am

The National Human Rights Commission (NHRC) has directed all States and Union Territories to ensure the
protection of the livelihoods and human rights of local vendors, street vendors, hawkers, potters and small
traders in view of the upcoming Navratri, Diwali and Chhath Puja festivities.

The matter relates to complaints regarding the alleged unnecessary removal of local vendors and hawkers in
various cities, seizure of their goods, imposition of fines and harassment. During last year's festive season, the
NHRC bench headed by Member Shri Priyank Kanoongo took cognizance of the matter and directed the
concerned States and local authorities to examine the allegations and take necessary action.

This year, upon observing that the intervention of the Commission was again required to ensure the protection of
the livelihoods and human rights of local vendors during the festive season, the Commission issued fresh
directions to all States and Union Territories.

NHRC has directed that during Navratri, Diwali and Chhath Puja, local vendors should not be unnecessarily
evicted or deprived of their livelihoods. Where vacating a location is necessary on account of fire safety or public
safety, suitable alternative vending spaces should be provided.

The Commission has further directed that vendors’ goods should not be arbitrarily seized or subjected to
unnecessary action, and that complaints of harassment, extortion or undue interference should be dealt with in
accordance with law.

NHRC has also asked the local administration to promote local vendors, traditional occupations and locally
manufactured products in the spirit of “Vocal for Local.”

The Commission has directed the Chief Secretaries of all States and Union Territories to ensure wide circulation of
these directions among District Magistrates, municipal authorities, police and other concerned officials, and to
ensure their effective implementation.

NHRC has directed that additional/complete Action Taken Reports in pending matters be submitted by 18 October
2026.
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NHRC Seeks Probe Into Minors’ Participation In Mumbai CJP Protest
By: NewsMobile Desk
Date: October 5, 2026

Mumbai: The National Human Rights Commission (NHRC) has taken suo motu cognisance of allegations involving
the participation of minor children in a protest organised by the Cockroach Janta Party (CJP) at Mumbai's Shivaji
Park.

The commission has issued notices to the Mumbai Police Commissioner, Ministry of Electronics and Information
Technology (MeitY), X Corp., and Maharashtra's Women and Child Development Department, directing them to
submit action taken reports within a week.

The NHRC has asked Mumbai Police to investigate how the minors were brought to and involved in the
demonstration and examine the specific roles of the organisers.

Police have been directed to initiate appropriate legal action if the inquiry establishes any cognisable offence.

The allegations also include claims that children may have been deliberately positioned to discourage or restrict
police intervention. The commission has further sought examination of possible violations of child-protection
laws, including the Juvenile Justice Act.

X Corp. has been asked to preserve photographs, videos and social media material related to the children's
presence at the protest, including information that may help trace their source and circulation.

Meanwhile, the Maharashtra Women and Child Development Department has been directed to ensure the care,
protection and welfare of the children, assess any need for assistance, and safeguard their rights under applicable
laws.

The reports are expected to detail the investigation, organisers’ roles, any violations found, and measures taken
for the children's protection.
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Do not unnecessarily remove street vendors during festive season; Provide alternative vending spaces: NHRC
ANI | Updated: Oct 05, 2026 08:32 IST

New Delhi [India], October 5 (ANI): The National Human Rights Commission (NHRC) on Monday directed all States
and Union Territories to ensure the protection of the livelihoods and human rights of local vendors, street
vendors, hawkers, potters and small traders in view of the upcoming Navratri, Diwali and Chhath Puja festivities.

According to a press release issued by the organisation, the matter relates to complaints regarding the alleged
unnecessary removal of local vendors and hawkers in various cities, seizure of their goods, imposition of fines and
harassment. During last year's festive season, the NHRC bench headed by Member Priyank Kanoongo took
cognizance of the matter and directed the concerned States and local authorities to examine the allegations and
take necessary action.

This year, upon observing that the intervention of the Commission was again required to ensure the protection of
the livelihoods and human rights of local vendors during the festive season, the Commission issued fresh
directions to all States and Union Territories. The NHRC has directed that during Navratri, Diwali and Chhath Puja,
local vendors should not be unnecessarily evicted or deprived of their livelihoods. Where vacating a location is
necessary on account of fire safety or public safety, suitable alternative vending spaces should be provided.

The Commission has further directed that vendors’ goods should not be arbitrarily seized or subjected to
unnecessary action, and that complaints of harassment, extortion or undue interference should be dealt with in
accordance with law.

NHRC has also asked the local administration to promote local vendors, traditional occupations and locally
manufactured products in the spirit of “Vocal for Local.”

The Commission has directed the Chief Secretaries of all States and Union Territories to ensure wide circulation of
these directions among District Magistrates, municipal authorities, police and other concerned officials, and to
ensure their effective implementation.

NHRC has directed that additional/complete Action Taken Reports in pending matters be submitted by 18 October
2026. (ANI)
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Supreme Court Issues Notice On PIL To Fill Vacancies In State Human Rights Commissions
By - Debby Jaintwitter-greylinkedinUpdate: 2026-10-05 12:35 GMT

The Supreme Court today issued notice on a PIL seeking filling up of vacant positions in State Human Rights
Commissions across the country within a timebound period prescribed by the Court.

The Court called for the authorities' response, after it was informed that most of the State Human Rights
Commissions are either lying vacant or non-functional. "Even NHRC website is not updated" the petitioner's
counsel told the Court.

A bench of CJI Surya Kant, Justice Joymalya Bagchi and Justice V Mohana was dealing with the PIL filed by
Association of Retired judges of Supreme Court and High Courts of India. The petitioner seeks to ensure that State
Human Rights Commissions remain fully functional in compliance with Section 21 of the Protection of Human
Rights Act, 1993 and the Supreme Court's directions in DK Basu v. State of West Bengal.

The plea seeks inter-alia directions to the States for filling up vacant posts of Chairpersons and Members within a
fixed timeframe. With regard to Andhra Pradesh, Arunachal Pradesh and Jharkhand, it states that the
Commissions in these states are non-functional. Qua Chhattisgarh, Madhya Pradesh and Meghalaya, the
petitioner seeks replacement of prolonged Acting Chairperson arrangements with substantive appointments.

The petition also prays for the States to provide SHRCs with the required administrative, investigative and
technical staff, including senior government and police personnel. It further seeks publication of annual reports
on SHRC websites and in the public domain, alongwith their placement before the respective state legislatures.

The petitioner also seeks to prevent transfer of complaints to SHRCs which lack a functioning
Chairperson/Member. It further prays that data be called to find out the current status of cases already
transferred to defunct Commissions in Andhra Pradesh, Arunachal Pradesh and Jharkhand.

Besides the aforesaid, the petitioner prays for continuous monitoring by the Supreme Court through periodic
compliance affidavits/status reports.
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Plea before Supreme Court over failure to fill vacancies in State Human Rights Commissions

The petitioners relied on the 2015 Supreme Court judgment in DK Basu v. State of West Bengal, in which the Court
had held that filling vacancies in SHRCs was not merely an option, but a duty.

Arna Chatterjee
Published on:
05 Oct 2026, 2:03 pm

Follow Us | Listen to this article

The Supreme Court on Monday sought responses from the National Human Rights Commission (NHRC), the
Central government and various States on a plea alleging that several State Human Rights Commissions (SHRCs)
remain vacant, understaffed or defunct [Association of Retired Judges of Supreme Court and High Courts of India
v NHRC and Ors.].

A Bench comprising Chief Justice of India (CJI) Surya Kant, Justice Joymalya Bagchi and Justice V Mohana issued
notice on the petition filed by the Association of Retired Judges of the Supreme Court and High Courts of India.

The petition before the Court seeks directions to the Union and State governments to ensure that the SHRCs are
properly staffed and are able to function under the Protection of Human Rights Act, 1993 (which provides for
bodies to inquire into complaints of human-rights violations).

The petitioners relied on the 2015 Supreme Court judgment in DK Basu v. State of West Bengal, in which the Court
held that filling vacancies in SHRCs was not merely an option for governments but a duty. In that judgment, the
Court had directed governments to fill existing vacancies of Chairpersons and Members within three months.
Additionally, it had also order all future vacancies to be filled within three months of them arising.

"More than a decade has elapsed since those directions, yet the default persists across the country," states the
petition.

According to the plea, several States continue to have vacant posts of Chairpersons and Members, while some
SHRCs have allegedly remained non-functional for prolonged periods.

The petitioners' analysis of the 28 State commissions claims that 10 States do not have a permanent Chairperson,
3 SHRCs are defunct, 7 do not have a judicial Member, and 16 do not have a non-judicial Member.

The plea also alleges that 23 States have not made their SHRCs' annual reports available online. Under the 1993
law, these reports are meant to record the commissions' work and be placed before the respective State
legislatures. The petition says only 5 States, Goa, Maharashtra, Punjab, Sikkim and Uttarakhand, had annual


https://www.barandbench.com/news/litigation/plea-before-supreme-court-over-failure-to-fill-vacancies-in-state-human-rights-commissions
https://www.barandbench.com/news/litigation/plea-before-supreme-court-over-failure-to-fill-vacancies-in-state-human-rights-commissions
https://www.barandbench.com/news/litigation/plea-before-supreme-court-over-failure-to-fill-vacancies-in-state-human-rights-commissions

reports publicly available.

The petition further raises concerns over a shortage of administrative and investigative staff in the SHRCs. It relies
on Section 27 of the Protection of Human Rights Act, which requires State governments to provide the
commissions with necessary officers, police and other staff.

The plea has also raised questions over the National Human Rights Commission (NHRC) transferring complaints
to SHRCs that are allegedly not functional. The petition cites the NHRC's 2023-24 annual report to state that 239
cases were transferred to the Andhra Pradesh SHRC and 144 cases to the Jharkhand SHRC. It submits that both

commissions did not have functioning Chairpersons and Members at the relevant time.

The plea further argues that transferring a complaint to a commission that cannot function may leave the
complainant without an effective forum to pursue the complaint.

The plea further highlights prolonged vacancies in individual States. It states that the Chairperson's post in the
Uttar Pradesh SHRC has been vacant since June 4, 2024, while the post of judicial Member fell vacant in June 2026.
In Andhra Pradesh, the petition alleges that the SHRC has been without a Chairperson, Members and key
administrative officials since March 2024, leaving more than 10,000 complaints unaddressed.

Among other reliefs, the petition seeks directions for:

Filling all existing vacancies of Chairpersons and Members in State Human Rights Commissions.

Reviving non-functional SHRCs and replacing prolonged arrangements where Acting Chairpersons continue in
office.

Adequate administrative and investigative staff for the commissions.
Publication of annual reports by all SHRCs.

A direction to the NHRC not to transfer complaints to non-functional SHRCs, and to disclose the status of
complaints already transferred to them.

Regular monitoring by the Supreme Court of compliance with its directions, rather than closing the matter after
passing an order.

Functional and updated SHRC websites containing details of their composition, vacancies and annual reports.

The petition was drafted by advocate Anchal Kanthed and filed by advocate Srishti Agnihotri on behalf of the
Association of Retired Judges of Supreme Court and High Courts of India.
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Why NHRC issued a notice on CJP's Mumbai protesters | Explained

In its complaint to the National Human Rights Commission, Satish Vaid cited posts on X and alleged abuse of
children for the protest in Mumbai

Updated - October 05, 2026 04:01 pm IST

The story so far: As a sea of protesters under the banner of the Cockroach Janta Party (CJP) gathered at Mumbai’s
Shivaji Park on October 2, a child carrying the national flag in one hand was lifted above the crowd and made to
sit on a man'’s shoulders. Others held placards demanding the resignation of Chief Election Commissioner
Gyanesh Kumar, amid politically charged and abusive slogans. Some protesters recorded the proceedings on their
phones, with videos later shared on social media.

One such video, posted on X, prompted India’s top human rights body to take cognisance of allegations that
children were used or exposed during the protest.

Why the notice?

The National Human Rights Commission’s (NHRC) cognisance follows a complaint by Satish Vaid, Intervention
Head, Sewa Nyaya Uthan Foundation, a Delhi-based NGO established in 2020. According to the organisation’s
website, the foundation works on social welfare, legal support and community development for marginalised
groups. In his complaint to the Commission, Mr. Vaid cited posts on X and alleged abuse of children for the
protest. The complaint further referred to purported group chat discussions stated to relate to the planning and
coordination of the protest, in which the participation of minors was allegedly discussed in advance. The NHRC
notice cited the complainant as alleging that the involvement of minors was discussed on the premise that the
police may not detain them. The NGO named Ajinkya Shinde (organisation in-charge of CJP), Abhijit Dipke
(founder of CJP), Saurav Das (co-convenor of CJP) and others, as it sought examination of their alleged roles in
prompting, encouraging or facilitating the participation of children in the gathering.

What has the NHRC ordered?

The Commission’s bench, headed by member Priyank Kanoongo, said the matter was not confined to the mere
presence of children at a public gathering. It said that, if the allegations are established, they could raise more
serious concerns about the planned mobilisation or instrumental use of minors despite their age and
vulnerability, including their possible use as a shield against lawful police action. The bench also flagged the
exposure of the children through photographs and videos subsequently disseminated on social media. Acting
under Section 12 of the Protection of Human Rights Act, 1993, and Section 13, which gives the Commission certain
civil-court powers while inquiring into complaints, the bench directed Mumbai Police to examine videos,
photographs, social-media material and the alleged chat records. The police were further directed to register an
FIR wherever a cognisable offence is disclosed, identify organisers, accompanying adults and others who may
have facilitated the children’s participation, and preserve electronic evidence. The Commission specifically directed
the police to examine the applicability of Sections 75 and 83(2) of the Juvenile Justice (Care and Protection of
Children) Act, 2015. X Corp was asked to preserve account and content records and explain the moderation and
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child-safety measures applied. The Ministry of Electronics and Information Technology (MeitY) was asked to
examine compliance with the Information Technology Act and IT Rules, including due-diligence and preservation
obligations. Maharashtra’'s Women and Child Development Department was directed to ensure the care and
protection of the children under the JJ Act.

Similar cases from the past

There have been similar interventions involving children at political campaigns and protests in the past as well. In
May 2019, the National Commission for Protection of Child Rights (NCPCR) chairperson, Mr Kanoongo, issued a
notice to Congress leader Priyanka Gandhi Vadra over a video showing children allegedly participating in election
campaigning and raising slogans. The Commission sought details of the children and how they had been brought
to the campaign. Ms Gandhi Vadra said she had stopped the children from raising inappropriate slogans. During
the anti-CAA protests in late 2019 and early 2020, the NCPCR also intervened over the presence of children at
demonstrations, including at Shaheen Bagh. It asked authorities to identify children attending the protest and
arrange counselling, citing concerns about their exposure to misinformation and possible psychological impact.
In 2022, the NCPCR asked the Election Commission to act against Congress leader Rahul Gandhi and the Congress
over children’s participation in the Bharat Jodo Yatra. It also asked Karnataka Police to act against DK Shivakumar
over his interaction with schoolchildren during the Mekedatu padayatra. In May 2022, the NCPCR demanded
action under Sections 75 and 83 of the JJ Act after a boy raised slogans at a Popular Front of India rally in Kerala. In
August 2024, it objected to children raising slogans in a march in Maharashtra and suggested counselling for
them.

What does the law say?

Delhi based lawyer, John Simte says that no Indian law expressly bars children from attending protests or rallies.
“There is no general age-based exclusion of children from this constitutional guarantee. No provision makes a
child’'s mere presence at a peaceful protest an offence,” he said. Article 19(1)(b) of the Constitution guarantees
citizens the right to assemble peaceably and without arms, subject to reasonable restrictions under Article 19(3).
Legal exposure arises only where a child's presence is alleged to amount to cruelty or exploitation. Section 75 of
the Juvenile Justice (Care and Protection of Children) Act, 2015, punishes a person having charge or control of a
child who exposes the child to unnecessary mental or physical suffering, with imprisonment of up to three years,
a fine of up to ¥1 lakh, or both. Section 83(2) applies to adults who use children for illegal activities and provides
for rigorous imprisonment of up to seven years and a fine of up to %5 lakh.

Published - October 05, 2026 03:16 pm IST
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Activist moves NHRC over cops firing at rape accused
Debabrata Mohapatra | Oct 5, 2026, 23:23 IST

Bhubaneswar: Questioning the circumstances surrounding the city police firing at a rape accused during his
arrest, a human rights defender on Monday moved the National Human Rights Commission (NHRC), seeking a
judicial inquiry into what he alleged was a “fake, non-fatal encounter” on Saturday. “The NHRC has received my
complaint and assigned diary number 23203/IN/2026,” petitioner Himansu Sekhar Nayak said.

Sreedhar Panda alias Santosh (24), accused of raping an IT engineer at her home after allegedly entering the
premises with an intention to steal on Sept 30, was shot in his leg and injured after he allegedly attempted to stab
police personnel with a screwdriver during his arrest on Oct 3.

“We do not want to obstruct or prejudice the investigation into the alleged sexual assault. The allegations against
the accused must be investigated strictly in accordance with the law. However, the existence of a criminal
allegation cannot authorise police personnel to use unlawful, and excessive force, nor can it justify fabrication or
manipulation of an encounter narrative,” Nayak said in his petition.

He urged the NHRC to order an independent forensic and ballistic examination to determine whether the physical
and medical evidence was consistent with the police version of the firing. He also sought an appropriate
magisterial or judicial inquiry into the incident.

Police, however, denied any manipulation in the operation. “Our personnel fired two rounds at the accused in self-
defence,” a senior police officer said.
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NHRC directs Hyderabad police on VNR VJIET case
Harsha Vardhini
5 0Oct 2026 6:22 PM

Hyderabad : The National Human Rights Commission (NHRC) has directed the Hyderabad police commissioner to
submit an action-taken report within four weeks on a complaint concerning alleged lapses in the handling of a
sexual assault and harassment case involving a female student of VNR Vignana Jyothi Institute of Engineering &
Technology (VNRVJIET) at Bachupally. The complaint was filed by R N Shankar, a student leader and research
scholar, who sought an inquiry into the alleged role of the college management, principal and other officials,
besides the police investigation.

Complaint alleges lapses by college, police

According to the complaint, the college management and principal were allegedly aware of the incident but failed
to take appropriate action. It also sought an inquiry into why the names of the concerned college officials were
not included in the first information report (FIR). The complaint relates to FIR No. 217/2026 registered at
Bachupally police station on February 28, 2026. The complainant alleged that the victim’'s mother had submitted a
written complaint to the police, but the names of the college owner and principal were not included in the FIR.
The NHRC, according to the complaint submitted by Shankar, referred the matter to the concerned authorities for
action in accordance with law. It also directed that the complainant/victim be involved in the inquiry and that
details of the action taken be communicated to the complainant. The commission has sought a complete action-
taken report within four weeks. The matter relates to NHRC case No. 718/36/2/2026.

Shankar seeks impartial probe into case

Shankar said the investigation should not be restricted to the matters recorded in the FIR and should examine the
role of the college management, principal and other officials before and after the incident. “For justice to be done
to the victim, there should be an impartial investigation into the role of the college management, principal and
concerned officials before and after the incident,” he said. He also called for the preservation and examination of
closed-circuit television footage, internal committee records, administrative records and other evidence related to
the case. “Police should conduct a comprehensive, honest and impartial investigation and bring the facts to light.
If the investigation establishes that anyone has committed an offence, action should be taken according to law.
Otherwise, we will have to launch a democratic movement for students’ rights and women'’s safety,” Shankar said.
The press note also said there was a need to strengthen safety measures for female students and complaint-
redressal mechanisms in engineering colleges. The NHRC directions are expected to be followed by the police
action-taken report within four weeks, according to the complaint.
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NHRC to hold two-day Open Hearing and Camp Sitting in Bihar
New On AIR | October 5, 2026 9:57 PM

National Human Rights Commission (NHRC) is holding a two-day ‘Open Hearing and Camp Sitting’ in Bihar from
7th of this month. The Commission said that this camp is being organised to hear cases of alleged human rights
violations in the State. It will hear cases in the Full Commission sitting in the presence of complainants and
concerned officers of the State. The Commission will interact with representatives of civil society organisations,
NGOs and Human Rights Defenders. NHRC has been holding Camp Sittings from time to time in various States
since 2007 to facilitate easy access to justice for the victims of human rights violations.
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g\ @I¢ A U PIL R Fifed Y foham| 39 PIL F 327 R & S AFANSGR SANT & @lell UGl &l i gRT ad THI-THHT & Hfiax
o= Y AT Y M| HIE A SrfARIRAT & Fara AR, Fifch I8 IR T o FATGTAR AT AFAYBR AR T At Wiedl US & a1 B
T8 PR 3B & | AT o achict = i ol IdmaT, "agl deh fob NHRC i dadrse oft srade &l §1" Hiwp sifeew 8ifw gfgar (1)
i, SIfed SiramTe smTdt ik sifeew dt, digr &t a7 wRd & gofta e ok 81 B & Rerad ol & vaifdge gRT R PIL
TR g1aTe e el At | ATfAhrerdl ag gRfead ser arean & o Tog AarfdeR ST, 'ArandeR dXeror sifafaad, 1993' 6 arr
21 3R 'St.oh. g T Ui STl A5’ A H oA HiE & Fcer a1 e shed gT IX ave & S | ATfaehT H rsat bt fAder 37
& 77T Y 7S foh S FaRAT iR el & Wiel! UGl @l Ueh a9 GHI-THAT & HfidR R | STY USST, SBUMA U9l 3R SIRGS & IR § hal
T b 59 Iro B SIRINT I gl o 33 &1 B<giTe, 3¢ Uael 3R JuTerd & gt & aiiieierd! od 99d @ Tt 8t 'shridTgesh
IRA hl AT I geTes RN FAGfRIat st bt 77T 3T 81 ATfient | ag +ff A7 6t 75 foh 7ra SHRC ot St Uemif=ieh, ST
3R dep-Ichl WIth uered] Ty, food aike et ok gferd siferrt enfaret &1 1 &mer g SHRC &t |1 ROt ot 3+1cht deamge 3k
Ufsereh S B Ufseiel e 3R Gaifda o framgamsit & amm ger sea ot off & i 78| arfiererdt 39 SHRC i fRieprad dem @
A Y oY 7T R BT &, STET his hIH R ATell IARA T G el g1 3P ATdT, Tg HiTl <l 71 foh 31T UQer, SIFumael Haer 3k
SIREE H I A & Ig SN hl Ugel of Hofl Il Gehl [ARRIT chl Hisjal AT &1 IdT &= & folg Ser 7T S| §9 Fedh 31T,
gifreptend! GHH i § THY-THY WR HJUTel FerthTH/& e RUTE & SIRT AR TR el off |t e 31 81
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G BIC = AR ST # RiFaat 3R BTN Pl dd g, TET AFaTEeR T 3R T I § Sare a9 g

fSieat 3w, 72 faceht| goftw hié & AraTfeR S # RfTat 3R TSt Pt A Teh ST aTfiet e Y 7 &1 ofief
STGTAd = 39 AT TR THAR Dt g, AERT AHATEDR RN (TTIFSRE) 3R Gt Iwat & STara 77| 39 SIRIY & 11 & fob
e Iog AHATHhR SR (THYSIRE!) & T &Y et g, & Afeha & a1 39 ofivf ug fRea &1

s S Yhepid, SIfed SigHTedT anTe SR Sifeed ot Aigar & dis 3 a1t &1 HA &id gu Fifed SR fohu| g anfrent adhlet
e sifght & SRS atea AmaTey ok ST IRTedl & JaTAqd STeil & gL & 3R & arfead &l 78 8|

21 [OdR ot qrfEe afaenr & Tt IS ol TSR & oTegel 3R Tawd o @iell Ual i Ueh (Afedd 9 T & offaR 9 @t
Jraer fAg S &t w1 Y 72 &1 anfaret # SRy avr R & 6 ey, Sreuae uaer ok SIR@s # vHugeRt gt ave fAfska g1
STafe B<iTe, e Yol 3R AuTed 8§ gugeRyl da gug & srid 3reaefl & dgd & o 3@ &1 aiflueH = 1 Rad usl R e
T g & iR wRf gt s fr AT St 8l

(ot Totelt fidtang & gge & Try)
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fAfe &iEgR, Hiurel| SITTHt gRt Ho @l a@d gu AEF AFaTfaeR ST (NHRC) = 421 & @+t 3531 & folg T aher iR wgd
o7 fAder SR foRam &1 wggeRet = ww foha @ foh Favif3, fareht ofk & gui & urae uat & SR et d8d, ¥ie gl 3R aTeh
R gt & e T T FERT Pl AgoTg 3 RATHT & T8l §SRAT ST | SN & 39 ST T FgR Hio & gt rrehifdent am
T Bie AR hl FST A8d et 21

T § TUgSRYT & fAder?

T AFETARR AT = |+t I & 7@ gl (Chief Secretary) et 9st T4 d&d fAden # o arg# fogeil wR fagty Sk faar g1
Y91 g R Ah; AR ASH (Fav1f3, e, o) & ek fared) oft =g dsR a1 gie ot fa=T 319 Rt & 81 gerr Sreem|
ST dohfctien caae: af SIH-cawT a1 YR HRun ¥ Rt SiTg ol @relt e 988 Sl g Y STt 8, df Ume &l s 9§
Ug ghHGRI R d5¢ o g dopfcies SvTg (Alternative Place) &t saawm =it gt T Stedt R ageft W Jies: eRi & 3
{31 # gPMGRT o1 A STed e 7R 379 fohelt ft HepR i STeR= gt a1 Idisa R I avE & Ak o &1 78 8

18 3TagER deh R A1 Sifard

HAHATAHR AT 3 50 AT Y dgg 7ifRar & forn &1 aoft aroaf ofik &g anfla vdeh & g afRaf i Ridu Rumw g fr d s
JTRLT & U & S[SI Ut RUIE 18 3TargeR ddh &% 8Tct A TAUTSIRE ot TY | 3RINT & 39 thadt & 915 319 UM 3ifet 3k
T gy et gt
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Home » India » tyoharon ke dauran street vendors ko bina wajah na hatayen saman bechne ke liye den dusri
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BRI & SR e ded & o1 asrg 7 gerg, I a9 & g & gadt shig © gAugemRet
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7E feee, 5 SfageR (SMSTTATH) | TERT AR ST (Trgaandt) 3 goft st ofk &g anfla el at P Rar & 5 4 em
HAHATRRT hl GRef ATEd e | T8 AHET S-Sl e # WIHIG IeH 3R Harell enl foT IoTg e, I7ehT TTHM STed ahi,
AT A 3R 37 WA B Y At & T 81

fIse a1 ANERT & SR, TE ORIk I hl STEIETAT dTell TIYTSRET S = 39 A o1 A4 foran o7 ofiR Faifda weat ofiR
R HAfRIRET et SIRIUT Y ST e 3R S ShraTs e o1 (Aqer faam o011 59 &1e, I8 q@d gy fob &leRl & SR wrig ded
& srrshifde 3R ATaTfsRT Hi Grem GRfRAT Hea & [T T & e i fhk @ SRevd 8, ST 3 Toft ot ok Faenfaa wesit
&t Y fAder WY b

TR A fAder faa @ fo Ferify, fRarelt ok ©6 Yot & SR R ded &l fomT asTg germ 9 SI1g a1 3! srrsfifden § dfa 7
foram SITQ | 3R 3T & TR AT ATdSIAe YRE & HRUT foheft S8 ot WTelt T STt g, af T e & fog Iuged gert sirg &
ST =Ry

3T @ 7g off Ader fear € b dsd o1 g w9 & @ Sied 7 o SITQ a1 39 R {81 aoig ig shrars q &t S ik Iafis,
STaRA Il AT JesTg s@eiars! el IRl IR i & HdTfdeh ShRaTs i ST

TAUIRYT 3 R UL § a8 +ft Fe1 & fh § “dichel BR alehed” dhY Mg & dgd I dsd, URuRe st ik R @R
R g IATGI I FETaT & | RN 3 Tt Tt ok dhg enfld uden & g afat ot fAder faan & s @ g fAden ot e afoget, TR
fepra, gferd iR o Tifd arfdepTiRat des o8 9HM IR UgaTy 3fR Skl Hgl akich ¥ Ul JAfedd | TIT=eiRE 3 Rder fdan §
foh fea A # sifaRea/qd i 718 wrars i RUIE 18 srergar deh 51 i S|

-TSTTATH
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Ranchi/Hazaribagh : dmHTfSieh ehrfend| Hg | = SIRINT <l fRAhRId HsTe QR HIHe i Td 3R Seawaig Sfid hl HiT 6l 8.
frerrad # gSRIaNT IUrgerd T Heifdd uemafes ok formiaR fawm &Y sfffient &t +ff St &t A 331 718 8.

8 foRgRY <l Hia et AT NHRC dgan

NHRC & Seeeadig g &t |

NHRC & Afsehe, eflirer 3iR BRfSes STiw et AT
feRER aRari & gafa &t e NHRC & TgR

Ranchi/Hazaribagh: TR & Rl UEe R TR fagR el | @+ & & Agst 50 Hier i gt W 38 I3 3n1fed S
faRglk uRari it fRAfa &t de iR Tare I @ &, @ iR e & offa g aret faRgR THer & o11a @l &t Hid o1 JTHer ore
T AETfSeR AT (NHRC) ek Ug T 8. |THISIch thidichd! He Hi5 A AT ht fRAehrId AeTehk I ATHel i @ 3R
AR STia Y 7T i 3. fRAprrd 7 goTRienT Surged TR defd gemafie ok fSmaeR vt &t yfiyet 6 oft s 6t 7 318
TS 8.

fRIRId & IR, TR foRER et TSR i Tt aikarg siaer @+ uRale T & Agst & 50 Hiex 6l gt W 8. Igi fergik ukar
TRBR T 3R F FAY 7Y 37aTE! # I8 3@ 8. 3R & foh @ # sonfeeT gl gt 9k A # el I8! & 3R 17 Slell 4 & TOR 9 &b
ST 8. 7 9 9 U fRIfG & T o arasig uwTiad uRaRT &t Grferd @i W g4t A8l fhg S R 0emee &l wrRivoTelt )
HaTel 3314 T §.

2022 IS¢t € 9N @

foYeprara A apg1 T & fob T2t aRarg aRatsHT 7 WY @== Afafafaa 25 s 2022 @ g7 g3. @ &5 & e g o HRUT St A
T 3R UGNUT ehT 3ER IR ST §3AT 8. Folett UL ehl dgert Stia Ruté # off sl o @1 85 o &l 817 3R 4ot 35 &t f=afa
T Seetd b ST ot e fRIehrad # fohan e 8. @ faumT et Ruié a1 garel ad gy fepradendi = &gl & fob fovgik afkart &
3Tl T TehHUT, RITH it ohl HhHUT, T 4T, TR THAAT 3R Huivor S FHRITG | 371s 8. [Rehraderal A = fiaRat ok
T fafafeat & s Genfaa Gee it wdz dafae st 6 qm i g.

3776 Al 3 WS by garer
fvehrad & @9 g g & arg foRTeT fRgR, foheur At 3t feahroft faRER, ameher fareR, gt fRgR, wftar qdt, F=1<ht ft, a1 HaARt

3R e St ATE & Yeb TaoIId bl Hid T Iewikd fehal 14T &. fAhradend! 3 59 Hidl & ShRUT 6l S W gadTeT I8 8. fRihrad &
HdTieIeh, S AT § ! ol TRCHTEH ol el 1. T8 H Hid o ardfadh fAfchaichid BRUT WE g1 &l 9. NHRC & §ft amat
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G Ak oht 37RiET, i oft e SIRY

A # il vRme ot @gad fAteror Ruld ot ot Ageaygul gar mam g. fAierd & igaR, afffa a4 st Ruié & ovgr ot fh 59 des

foRgR e o1 grfaa ofk Iugaa grata gffeda 72l g ST, a0 des &5 # @ i 1 3fad a1 FelTg I =18l 8. fieprrdehdt

1 3R g fob 39 ST & F1as[e @ fdffeai SIRT &1, Haret 3o T ¢ fob Star gemafes afafa 3 grigid gaty et st A1
ofT, df SUReRT SR Tafed fAumT 3 39 IR 1 AT 6.

HBM ST gt G gAard gl

foYeprera & hgt T & fob uemeE <t 3R @ foRgR uRari & faw denfees wrep amTg 11q €, @ uRar agt o ot &R 7181 &
A1 ST Fehdl. NHRC & @iy ag-fawges s affifa =, PM10 @ PM2.5 &t S R SR &1t 8 g a1l &hu a gl & gHTa
T ITATeR STTheT=T ThI <hl HITT <l 715 &, TTY B Siid 3R FRI& YA O g deh <idlT oh STRIUTH & g sATReT fdfaferdt st
AT a1 sialw U @ wIfia = &1 emug fohar T 8.
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et arer oft forar o Hama

gg fcer fafvis et @ et S fRierrdi & a1g SR fohg 71g 8, i Rt fachdmaft ofik SiaTed! @t gem, T STed e, AT
T SR TRRT &l & SR &Y 7Y & | fUset avf ft iR Hiom 7 amai & dawd fOeh shvt <l siegerr arefl Uis = Are
Iz foram ol dis 3 d9efaa Teat ok g U ot fAhrRIdl &Y Siid e 3Taedes hrRdTs & fAder fou 9

e Il TR HRATS &t
ST 7 gl & b 39 I +ft BRI & IR BIC HRISTRAT I SATSHTART R AFaTEERT i grem & fag FiRE ofk geaey S 81
JTANT 7 Iafte, STeR agelt 3R SrgfAd emdfes g&daiy & S fAhrId! @l S & IR AUCRT & &l gl 8

dlehel R clichel UR thichd

SRINT 7 R UL & Giehel TR TAchel ch! WTGAT & &Y IRURS Faamal 3R R TR W [Afifa Sare ot ggrar 37 &t sidte
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HEGUGSN Y AT HUTe H e d89 ISt U1 § GhM olid & | Had SATGT GohT= < HIhe & aiTd! &1 $8ch 916 39 ek ATdhe 3R

R fure # off ot T § e d5d g ad 1 Fie Jei ot srer g TR i & arfashmor foRiet g% Y oiik @ ger faar Smr
& 3R I STed e foram Sirar g1 Ut A & B1¢ ghMaRT el RenfAt a1 AT AT Ul g1 AU hadt 9 39 aR ot faareft ik a

g T Tahd €, Afch g Femt &t ufokar off 378 arertt ginft 3 foneft Y gap & e 19T RIaR 18T o Tk 8, TR fAm i
1 & SRR H g 3 aurg R 9|
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Rl § dsd &t 81 35T1s Gl SifderRt, AaTfaehR ST 3 Irsal ot fau g fAder
a1t fearett ik 6 & ugat NHRC 3 Tt 3fR ohg enfad uden ol e dsd & srrsiifaer SRk AMaT@enR] & grerm & fAder iy g1
By - National Desk 5 Oct 2026 10:24 AM

% et Aawfy, fRaret ofik ©6 ot oY 2 JeRT & ugat AE AFaT@eR ST (NHRC) 7 3213 & 53t 3R dhg nflia vaer &t
e dsd, Wardl, FRl ok B HRISRAT & HfAHRT Sl A 3rgd Fder ST fAy &1 ST = et & fob TeR| & Sk ®I™
ded ol fomT SfId SRUT g a1 3T SrTShifdeeT TIfad v § &1 S| afe foheht @ & gerT gRem R § S 8, df S
SUGET dehicich ST SUTTed] Theg TG |

T ToTg 9= &l gem W A%

NHRC & TdTfaeh SeiT-37erT TgRt & Tt fIehrad e o7t <81 €, o =g ded ofk thiarell ol Hfdd IR IR SaRA g, 9=
ST&d e, STATT T 37 TR ohe I fRIeprard enfiet &1 fieet a1et ATgRI o SR STINT <l Geh &g = 31 {1 bt S foram

AT| 3T 3 TeifAd sl 3R I Uma opl ARG Y ST e 3Taegeh ShiRdTs ehia & fAaeT fRU &1 g9 ITel +ff ARl & eRM

Ot fRfY a7 7 8, 39 faw NHRC 3 goft rsat 8ik g anfla wraif ot g fesm-fRder s fvg €

gref & Ay germn St gt df et depfcties st

ST = TE fohar ¢ fob oM @ gRe, ofig FiFor a1 8 SAgRen ol & fonelt dfS &5 ol @Teft TerT STt 81 Tehd & | afch Qi
feafq 7 Je&f &t arrshifden ot e 7 T@d §e S8 afen & foly Iugert denfclich R IUeTed] ST STHT <M(aV | 39 T1Y & 484 &l
G H99H alich § STed a1 fohdl ST A8 Q | STRINT A SHTEaTS HRATs R Idied & Y T hl gl &1 SToRA agett a1 fAd
BT G S RGBT R B & i HRaTs wea & fAder g 1w

'gihed HR dAlehel’ Bl IGMET a1 TR SR

NHRC 3 g U= &l 'aichel R dichel’ chl UTaT & dgd QAT dsd 3R TRUR BRIGR ! TcdTigd i ol TelTg of g
3TN ohl hgT & foh BRI & ERM WF TR R 59 I4TG] 3R URURS adral &) sgar a1 9 81 dRISRE] & sirshifdent @
TERT fAet TahdT 81

18 TSR A a1 gt hIRATS RIS

NHRC 3 g+t I3t 3fR e enfaa vy & g et et der faan & fos st & smaett &t foten afSigde, FR e, gfer ik =1
i SrfdepTRal deh ugama Siq| |1 gt g7dh gt foharaga & TR giRfedd et ol svet T g1 ST A efdd Ared
sifafert a1 2t &Y 78 Frars Ul (Action Taken Report) 18 3agaR 2026 ek STHT &he ol fA3ST fadm &1 509 JERI & R 81
FHRITRET 3k Iz & ifdmrY i AR @t dter ueme &t RorerRY of g 7 &
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ERT H 81 It Xga!-Ues! aTeli chl Asil-3Iel, AHATEhR SN = IS oht &F T fRarad
By Lalita RajputPublished on 5 Oct 2026 12:30 PM

TET AaTEeRR SN 3 TSt ot (A3 33T 8 fos Tawif, fareft 3k &6 guit & R dext ot fomT awig = germ S|

T AFETfdER 3T (NHRC) @gRt e & % g @ Ugd &) @al-tht 3R ue) areil & fAg eret 9 mam § ik 399 59 Ty |
Qo =11 fAqer SR fohan g1 15 faeedt @ el STMeRRT & SIgER, IER AFEgHR N (NHRC) = @+t 753t 3iR g enfld uqsel ot
fader & & 3 & o aret Favify, fiarett ok ©6 Yo & ATERT & IR R &3, Teeh fohaR I 97 arell, hitard!, FRI
3R B¢ AIIRAT St srrsiifdent ok AFaTfdeRT 6t grem gRfead & NHRC = ag +ff Adsr fean § s cifea amet 7 sifaRed sfik &
"1 1S praTs ht RUIE' 18 3ragaR 2026 dh STHT Y AT

AR H GS1-Tt aTell eh STsiifarenT & dfd 9 e

ST = e fAder 3o & fo wemifa, fearett ofk ©6 gum & SR I d&3 & &1 aoig §ern 7 Y iR 7 &1 378 S-ich! SrrsfifdenT @
e foma SITq | oI SHTET WR 31T & YRET A1 ArdSii-ich GRef o SRUT § Rl STTg i @reft a1 S 81, g8f a8 o folg Iuged
Jopfctieh ST IUCTsE] Thels ST TTRT|

A d¥ich & 33 ol IIH T e Sfsd

FHie 7 gg off Ader fear & o A o1 G 3w & & Stea 7 fohar SITe 8k 71 €1 37 IR {3471 aig &his kars 6l Sig | 39%
ST, IS, ST aYel! AT daslg GEeigTstt ch fRIRRIAT UR ST o IR & HRATS chl ST chl ITd el T8 &

AR MNT & e d9d & faar o1 934

T X1 AT STeT-3TeT 63 | R I8 3R Grarel] b ST auig 8, eI AT STed e, 3 IR AT i 3R 35 TRe
& ol [AIhradt & o1 gar g1 fieet d1et AERY & Hied # NHRC 9ed fUkieh s & Srederd arelt s 3 39 HIHe &1 Wl 937
foram ot 3R Heiftrd Isat duT R SfeRRaT Sl STRIYT Y STie s a STt ShRaTs vt ol [T faar ol 39 |1l I8 a@d gg fob
ERI & HIEH § WA e <l SATSHHTeIehT 3R AR 2hl R&T YRR @i o [T st o aae & foR & Sexd 8, SHie
3 Toft Ireat 3R g nfAa uRen ol 7T e SR foh €1 g9 Trer &1, NHRC = =1 w2 9 a8 oft a1 & {6 3 'aiched iR
Areher’ I WG & dgd AT de3i, TRURD Gl 3R R TR UR 94 3dTG] bl Sgar 2 |

ST 3 woft et & g afdat &t fag Ada

HHte 7 321 o Tt At SR g enfed ket & g afial ot ag [cer fear & 1 3 571 aft ks ot S afoge, TR
Jfeiat, gferd ofk o= Feifdd sifdemRal ae camaes 9 § gy qur g W SRt & O3 @i € gAfead &
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Rl R e dsd &) gem WR Ah: NHRC 7 sl ot oy oveg [Ader, sgt— fodr dafdies sivig 7 gerg

Tty fareft ofk @8 goi & <R YEEt-ued arell, HrRi ofk B¢ wRIaTRal HY siifden T sifdert At grem & g SR gu fRam-
e

Author: www.navabharat.news
UPDATED: Mon, 05 Oct 2026 11:04 AM

NHRC Street Vendors Directives: J§1d AMaT@dR SN (NHRC) 7 T Far1f3, fRareht ofk &6 Yo S e Rl &
HeTor Tl 75T 3R hg eMEd Uael ol e 3T SIRY fohg 1 ST = ¥ fonan & o wITita ded, e ded, tiardl, %RT 8k
Bic ARkl i Sfifdet iR AFaTawRT i grem gfedd 6t g foredt off deR ! fomT asig 7 gerim S, 7 I A STed
foram STg ofk 7 & I It g1 afe grem a1 siH-fEa & g @ieft e Sifard g, dt gt 3 Suged dahicies &I (Alternative
Vending Space) IUclee] AT SIHT SRe<t g

NHRC & g fger ok Agayquf fig
STER g2 8T I Siact WR eh:

STTANT A AT dR W Sal 8 foh AgRT o # ded & 3h! TSt 7 ST ST | A0 & 8§ WA Sied e, Jaifedd SHIAT i
T Idte et Sielt fABRIAT IR I & ATHR T&d HRaTs hl S|

YRE HRUT H dehfceh ST7Tg ol Fam:

g3 S1fty Gremm a1 rdwifes gren & foigre & foheht &5 oY @reft w1 d8g ST g1, af I&H ot 31UAT I STRY W&+ & ol ugat
Jonfees dfsm == fear sremm)

‘Giehel PR dAlcheT bl IGTaT;

RITHRT v ot fAder faar @ o & R TR R 99 IATGl, IRURS eadml 3R HRRI S1Y Bi¢ hRIRT i Micdtgd § 3R
‘Gehed HIR Alehel hl UTIT bl SGIAT & |

=g |fal e g RUte ot geaeia:
NHRC = @t I3 3fR hg i gaent & g afeal ol fAqer fQu € o 377 smqen ot Senf@emial (DM), 7R et ek gfew

SfARIRET Teh FIdl UgamaT S| |1 g, Heifdrd Aretl | ‘et 78 ehrars el Ruld’ (Action Taken Report) ST & @ felq 18 Sfergar
2026 des & HIHHT d° 6 TS 2
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without-providing-alternative-sites/192829

ERI & Te d=d &l e IR NHRC T, Thgl- dehfetich SiTg 1T famT 71 81 shiéarg

TRy, fEaTett ofk B goT 99 918 BRI § Ugel AL AFaN€eR ST (NHRC) 7 Fie 389, Ee-ued ardl, tiare, $RRT iR
B PRI Y STsfifdent Pt da Ayt Fder IRt fag &1

Parul SinghOctober 5, 2026

49 ST Aeadh: AaRt, faret ofk 86 gul oY 98 gR! € Ugd TER AHaT@eRr T (NHRC) 7 e ded, 3g8l-uest arei,
HaTetl, PreRT SR BIe BRISTRAT HY SToiifaent St aerr Tgwayut s st fhg &1

3T 3 goft et ek dhg enfd wRsett & el & o <Rl & RM wWFa dsd ot eFTaeaes ®9 § grT a1 3 isiifdenT srfad
g1 Bl STQ | AT A W fRaT § foh 3R ArdwTies YRe, ST & SraTa AT STUTdchTel= Harail i STaTsiTal & hRUT fohe! R i
GTell T ST 81, <t d8¢ Sl GERT R IJUcTee] TR SIHT A1Y | AT Shdel BT ehl HIRATS i oh TSI FLAE i 3 g
I I ot Juetes A Y e iR off e A g

BRI & SR dsd &t srsfifdent @1 arer
BRI T HIEH BI HRITRAT 3R e 58 & il FRIAR & gt & sgg Agaqul A1 ST g1 Farif3, foaredt ok 86 S srqert
TR ISTR] B UTGeh! ch! TRAT Tl & SR RITHI TR UR &g a¥g & ATH o falehl gl 3

U8 & NHRC 3 Iat 3R ohg enfad ueen & et & fob uemafies kars & RuT 5 @l i STTSifdehT IR SMTa9aeh 31OR 7 US| ST
3 @i Jef SR B HRITRAT & AFaTfdeR] g ssfifder Fi grem ghfead we w IR & g1

ST 95T e a1 TR A O 51

NHRC & s & gdTfees RIT UM i de& i foT 3RId SBRUT §e § T A1feg | $HGh STATdT 3+ch AT i A dich 9
ST&d AT ST h HRATS el hl ST TR 1SN 3 T8 +ff e & fh 3R et ot Ao Iaftss, Sara ageht a1 srgfd qwcigrsit &t
forerrad wre arrcht &, at et sifdemiat ot S & Farferes srRaTs et arfgyl

GReT o fow STTg @redl T a3 < gi?

ERT o R STOIR] 3R TEhl TR I T o PHRUT e SHIGT TR ST & FREM R SMUTARIe Sarsii chl STaTsiTal T JgT ar
31T g | T8 AT A URITEH hl YRET AT T4 7@ & folT o VAT i @iet! e i STeevd I8 Fehel! g INHRC = Tt aRfefaat
# ded & iy Sugad derfclen dfE @i IucTesy e hl 1d hal g | T YRET HILRIT THIY I o ATY-H1 IS chl 3TSfiehT i
ofY e & v+ a1 Ader fear mar g1

‘Gehed HR dAlehel ! TTdT ot TR TR

ST = RITT UL & ‘Giehet BR dicher chl W & dad QAT 354, TRIRG BRITR 3R WY TR TR F91Y ST dTd 3TTG! i
TTRd e aht oft ohgT &1 BRI & SR VAT TR TR 99 T 3R TRuRkes SdTe! &l 7T dgd! g1 0 # B shriaral ik

T fAchdrail ot TTSTR IUTs T U Ich! 31T 3R 3iTsiifaent ot gwei et Tendr &1

Il & g afat bt fAder
NHRC 3 g+t I3t 3R g enfla vaeit & g afat & wvet & o6 smai & s ot e afSgel, TR e, gfers ok e
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GifAd SrfOepTRET deh Ugam STV | SHeRT 38T U5 GHATE el g foh IR TR R hrars sid §9 Hefdd sfdeprt dsd &
SfIRRT 3fiR Srrsiifde @ Jg uge ol +ff e 7 w1

18 TSR Ak A T hRATS U

fRatef & garfees NHRC 3 Heifeia 53t 3iR hg enfld vasn & g4 [qei & Srgure i shrkars Rt At ¢ 1 dfed A 7 srfdRe
g1 g8t i 7 hRaTs i RUIE 18 Sragar 2026 deh STHT &het i Thal 7T | 3TN & 39 heH & 18RI o SR gel-Ues ardl 3R
B¢ HRISIRGT o A 37T dTelt YAMAeh HRaTs ch! THT TR &1 7T ¢ | 31 Hfdd Isdl iR QIR ULma= i Jffent ag
gRfeRa s # Agaqul ghft & aresiies grem ofR ITaTd SawIT ST 7@ g ded & srrsfifdent f gewrfaa = gt

T & NHRC T J Eaar?

NHRC & =1l o1 geeg 3820 BRI & SR Hreisi—eh Y& 3R BIe HRISTRAT hY 3Tsiifarent & dter e s @1 g1 afe fhedt
I R GRE&T HRUN § AfST Y srgafa T8l qf S Fehdl, dt ULmE & depfctich IRAT ehi- hl hel T &1 3TY I8 W & foh HRaTg ohl
SRR g1 OR ft s ohl 3Tk IhT Srrsiifdent & TreH & dfRid TRt & SoT 3R Ufthar 3R dofcies @I oY sawen ©R SR fear
SIEE ]
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NHRC Order: feareft uR 3g1-ucs arel bl T8} gerar SIre, I Siedl o off A
05 Oct, 2026

New Delhi | @8R! HI9H & 811 ¥ Ugal AL AFAIHR ST (NHRC) 3 e 989, 8ie, RIFI ghMGRT 3R URURS HRIRT
& fea # Aol Ader SIRT fohu €1 o A o3t ol Fger fdan § foh Farif3, fareht ofk ©6 Yot & SR ¥gel-uest aral 3k R

Je ot famT 3fId RUT & 7 gerT Sg I NHRC 7 g +ff W fohar g o afe wrr 9wt a1 arasii+es gRem & SRt fohelt @I &l @rel!
HIHT S gl df Heifdrd I8 bl Ugel Jehfctic QI SUeTedl HIRIT SIQ| HTY & hRATS oh AT UR I7ch TTHI chl HAA! STedl, Srfd

STAT a1 aget Tt i S Ayl

farelt R dedf Y gem W T § FAder

NHRC & e & SrgaR QR dio # =iy dsd, gle 3R HeRT & Srsiifden el e # I@d §T hRarg & ST =gy dheet
NERI TSR TT HEUTT TR G T h hRUT 3¢ SaSTg G- § Sd- i gl AT § | SN 3 53! & el ¢ foh ardeien grem
SEI aredfdes SRR 81 IR g1 3Taedeh ShIRaTs ol STTY 3R UHIfdd GhMGR] & folQ dehfeden afet e <hl eraeT &l STq |

M STed et 3R A R i Aeh

SN A d5H & I hl AAN dich ¥ Sied e TR HT Ak T & Ader Ay g1 50 31eTrdl Shdel HeuTd IR HRIAR i o HRUT
SR AT TR AT HIRATS S AT TR R B & T i bl 1T 81 dod F Fa=A agent, 3afis a1 sgfRd gxdsiy fi fAwra
e W efad siffie il et I & SIJER BRaTE e & Mder Ry My &)

I BRIRT 3R ‘iehd HiX dldhel’ TR SR

NHRC 3 &gRt aeiR § @I srefegaen ot ggrar 34 w ot SR fear &1 wsa @ ohgt ma & o @eia pRRY, urRuRkes sgaarat 8k
R IadTal ot ieafed o Siq | faarett & GR gl & R ofR o uRURes T ae= aTet HeR| adT Bic RIH dRIaTRAT &
forg g fAder fasiy ®u & gyl 4T 1 8T B

g |fal ol fag g Aqer

NHRC 3 gt 353t & g afadl st ST & FGer 1 sarueh TaR e i shal 8| A1 81 S emes, TR A iR gfers gemes
% A1 § Qe o1 gHTelt UTer GAfAd e hl fSHGRT ad Y TS g1 1T A sifdd Amel | sifafve a1 quf serars Ralé (ATR)
18 3TagER 2026 dch STHT e o fAder oft ey &

RET 3R SrShifdent & T dgead R SR

NHRC & 32T & 3830 Teh aRW BRI o SR Adui=eh GRef 3R BRIR S0t GRAfEd o 8, 981 gkt it S Bic hRIaRal

<Y arTSiifaent i & T g foieh faly Aavifa, fearelt 3R &6 S AgRT &l Hei SRITR & fagsT & Agaqul gidT 81 T &
fAder & garfares, afe fordht @ wR gren Rl & dfgn nfafafe Ae-m S g, dt FRATS ¥ Uge! depfctich R Iueed M Sl
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GERIT < ST A1RY, dTfeh BI geh-aR| &l srTsiifdent guifad 9 81|
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NHRC Guidelines 2026: @8Rl R ¥ fhIR dsd &t gem WR Ak, NHRC & w4l ot oveg fAger

TERT AFaTdeeR SRT (NHRC) 7 er1f3, Siumaett 3R ©6 ol & He-oR Isdl i fAaer 3T § fh 98 fhaR amme dam arat et
3R PTER] D! ST9Ig 7 §CIAT ST | Y& HRUN & AR TR depfcties STTg o SifHard &1

By Ajay Tiwari
* Oct 05, 2026, 05:22 PM

3T WR ek

¢ el | @R gHMER a9

QR H 37 aTet Wi TeR o —Sie a1, duract iR 86 Yu—ah! &1 # 3ad gU IER AFaTaeR SRt (NHRC) A T
I8 AEaYUl BhaH IS & | ST = §off 753t 3fR chg eMf¥a ween ol g8 W 39 3T € {3 59 R g fhaR e o9 arat
Jed, 3ot arell, PRRT SR BIC ATITRAT <l 3TSifdent TR Rt Hft TR o1 Hehe 7 3T AT Y| FERT & 91 W §5 saslg WA=
A, B AT ShT JTH STad i h hRaTS UR Ieh TS 718 2

GREM SRUN ¥ Ay R denfctien SriTg &t srfAarddar

TSR 7 370 3maer H wWE fhar § o afe s St a1 ardsif-es gRef o e RO & fohelt ®r faviy & de¢ & ger sria
ST I, df UATEH <l g fSHGRT s ¢ foh a8 371oh folg gia S dorfces 3fST ®I &l = | dhad ge hl TehdRwhr
THIRATS hich I IAST-ACT hl AT gl fohaT ST 18T 1 $8h SHeATdT, SRINT = d8d R A-AM &7 § HRY AT T, S 9=
STed e SR 37 agett sidt sraffad nfafafeat & g & ft o2 Fdar iRy &

‘Gehel HIR Alehel ! TTdT o1 TR TR

ST 7 R ueng= ot a8 off ST fasar € foh 3 urRufves sraamal, writa Tk R fRffa g ik ©1¢ wRTRT &1 gads &2 5@
YA o ‘Gtehel B dleher AT i d@raT o & faem # Teh gyl shad Farm M gl

aoft g gt @t FAder

TG IRE! A Foft Irwat 3R hg «nfad uaer & g afdat @t [Ader faar @ f & 377 amasit o1 sarue TaR-UER gRfedd o) 38
dgd et afsiede, R Renr, gfad oik o= ddifda sifdemial et fAd & STerRY & SITe oiR Ient grell fharem gffeaa
ferar Sma |

18 3fergeR ek RUIE STHT it ot fAder

ST A g Ht T foha g o difda Amet | sifaRker ar quf serarg Ruld (Action Taken Report) 18 3ragsR 2026 deh 3TN i
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U¥Jd ! ST g heH fUoe ayf &l I fRAIGRdT & are Is/T T 8, fSH AR i & SR ded @l dasig g, ekl M Sfed
e 3R STAMT T & R &7 I
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court-issues-notice-on-pil-to-fill-vacancies-in-state-human-rights-

commissions-553205

g I 7 57 AFaTfdeR SR H @reft & et Wk & il aRR PIL W Aifed iR fasar
By - ShahadatUpdate: 2026-10-05 13:54 GMT

g @I¢ A U PIL R Fifed Y foham| 39 PIL F 397 *R & S AN SGR SANT & @lell UGl &l i gRT ad TaI-TAT & Hfiax
R Y AT Y M| HIE A ffARIRAT & FaTa AR, Fifh I8 IR T o TATGTAR AT AFAYBR AR T At Wiell US & a1 hH
T8l PR 3B & | AT & aehict = i ol IdmT, "agl de fob NHRC i dadrse oft srade &l §1" Hiwp sifeew 8ifw gfgar (Q)I)
i, SIfed SiramTe smrdt ik sifeew ot digr &t a7 wRd & gofta e ok 81 B & Rerad ot & vaifdge gRT grR PIL
TR gIaTs e el ot | ATfAhrerdl ag gRfead ser arean & o Tog Aarf9eR ST, 'ArandeR dXeror sifafaad, 1993' 6 arr
21 3R 'St.o. g T Ui STl A5’ A H oA e & Fcer a1 e shed ge IX ave & S | ATfehT H sat bt fAder 37
& 77T Y 7S foh S FaRAT iR el & Wiel! UGl @l Teh a9 GHI-TAT & iR R | 3T USST, SBUMHA ULl 3R SIRGS & IR § hal
T b 59 Iro B SIRINT I gl o 33 &1 B<giTe, 3¢ Uael 3R JuTerd & gt & aiiieierd! dd 99d @ Tt 6t 'sridigesh
IRA hl AT I geTes RIRM FAGfaIat st bt A7t e 3T 81 Arfient | ag +ff A7 6t 715 foh 7a SHRC ot St Umif=ieh, ST
3R dep-Ich! WIth uered] oy, food aike et ok gfere sifderRt enfaret 811 &mer g SHRC &t |1t RUle et 31cht deamge 3k
Ufsereh S & Ufseiel e 3R Gaifda o fRramaamsit & amm ger sea ot oY | i 78| arfiererdt 39 SHRC i fRieprad dem @
A Y oY 7T R BT &, STET his hIH e ATell IARAT T G el g1 3P ATdT, Tg HiTl hl 71 foh 31T UQer, SFumael Haer 3k
SIREE H I 7 & I SN hl Ugel of Wofl STl Gehl (AT chl Hislal AT &1 IdT @I & felQ Ser1 71T S| §9 Fedh 31T,
gifreptend! GHH i § THY-THY W SHJUTel garthra/& e RUlE & STRT AR TR e hr off |t e 31 81
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